. IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
' AHMEDABAD BENCH

0O.A. No/249/89

T.A. No.
DATE OF DECISION 16/6/93
vinod kumar N.Raval Petitioner
PIN P Advocate for the Petitioner(s)
Versus

Union of India Respondent

shri akil Kureshi Advocate for the Respondent(s)
CORAM :
The Hon’ble Mr. R.C.Bhatt : Judicial Member

The Hon’ble Mr.

1. Whether Reporters of local papers may be allowed to see the Judgement § ¢—
2. To be referred to the Reporter or not § A

3. Whether their Lordships wish to see the fair copy of the Judgement § "<

4. Whether it needs to be circulated to other Benches of the Tribunal ? ¥
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vinod kumar Ne.Raval,

sorting Assistant,
F,12, Suviral Apartment,

Ranip,
Ahmedabad,. o oo e aAPPL ICANT

Advocate pParty in Person

versus

Union of India,

l. Senior sSuperinfendent O0f ReMeSe.
AlMeDNe.Ahmedabad-380 004,

2¢ The Post Master Beneral,
Gujarat Circle,
Ahmedabad-380 009 oo o o RESPONDLENTS

aAdvocate shri Akil Kureshi.

ORAL __ORDER

0.A./249/89

Date : 16/6/1993

Per : Hon'ble shri R.C.Bhatt,
Judicial Member,

The applicant in this application
has challenged the order of transfer dated 28th
september, 1988, issued by the respondent no.l
which 1is produced at Ann.A/l. The applicant serving
as Sorting Assistant at Ahmedabad was transferred

as a Sorting Assistant Viramgam. The earlier

.0.3....
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rL,
suspension order was also re¥oked by order of

the same date vide Ann.A/2. The applicant had
filed M.A./485/89 seeking the directions that
the respondents should produce certain documents
mentioned in M.A. and the respondants were
directed to keep also all the documents listed
to be ready at the time of final hearing and
on applicant on establishing the relevancy, the
Oorder was to be passed regarding the same and
MeAs was disposed of. Today, the applicant is
not present, and therefore it is not possible to
know what 4is the relevancy of these documents
in his transfer matter. Mr. aAkil Kureshi, learned
advocate for the respondents submits that x= the
documents referred to in the RAXA M.A. are .not
at all relevant in deciding the transfer appli-
cation. He submitted that the applicant was
transferred from Himatnagar to H.R.O.Ahmedabad
at his own cost and request with effect from
22/2/1987 on first occasion. On second occasion;
the applicant was transferred from HeR.O.(R),
Ahmedabad to Sorting Assistant, H.R.O.(R), Ahmedabad
with effect from 23/6/1988 in the same office.
which according to the respondents' advocate,
Mre.“ureshi was not the transfer from one office
P 1
to the other office at other place. ®amm, Hccording
~—

to the respondents in theiY}eply, the applicant

Was transferred to g R O, Viramgam, because of

....4...
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the gross misbehaviour on his part, Mr.Kureshij
therefore, submitted that the first transfer
was at the request of the applicant himself,
and the second so called transfer was in the

same office, and the applicant cannot have

_r&
grievance about ii: The respondents real transfer
by
was Qqn impugned order which was the first one
L

-transferring the applicant £from Ahmedabad to
Viramgame Therefore, he submitted that the contention

of the applicant that he is being harrassed

by the respondents by transferring him frequently
from one place to other is not tanable and it

% ' is misleading,

2 The learned advocate for the

respondents today prodaces the memo dated 8th

‘ November, 1990 by which the applicant is removed
from Govt. service with immediate efiect., The
said document dated 8th November,1990 be taken
on record and to be given mark as Annexure R/1.
. _
Thus, this 0O.A. becomes infructuous. I have
considered all the documents on . record and
submissions of the learned advocate Mr.Sureshi
for the respondents. Apart from the fact, that
v

there is no merit in +this 0O.A. and the

impugned order of the transfer cannot be held

oooSo'oo
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i = . AHMEDABAD . BENCH
D i S Application Nog lezziqlgu. of 19
Transfer Application No, 0ld w.Pett,No
9 CERTIFICATE

Certified that no further action is required

tobe taken and the case is fit for consignment to the
Record Room (Decided).

Dateds 23/cg /g3

Countersigned s A 2.5 Chaistii~t

Signature of the
éNiE; Dealing “ssistant.
Section offlce Court officer.
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ANNEDURE I

CENTPRAL ADMINISTRATIVE TRIBUNAL

AHMEDABAD BENCH

RESPONDENTS (S) A\, nademn g Iodu e

APPLICANT (s)’\/ N

ENDORSEMENT AS TO
PARTICUIARS TO BE EXAMINED RESULT OF EXAMINATION

1s Is the application competent? | \V

2. (A) Is the application in
the prescribed form? \AL

(B) Is the application in
raper book form? A/

(C) Have prescribed number
complete sets of the .
application been filed? a5

3, Is the application in time?

If not, by how many days is
it beyond time? .

Has sufficient cause for not
making the application in
time stated?

4, Has the document of authorisation/
Vakalat nama been filed?

B Is the application accompained by ~b» “7E$E§' a ]
B.D./I.P.O for R.50/-2 Kumber of ) 7 )
B.D./I.P.0O. to be recorded. 7 L9 §

against which the application is

5. Has the copy/copies of the order(s) \?é c Prwne . A fy {3“/}
made, been filed? ¢ ‘

75 (a) Have the copies of the documents g s
relied upon by the applicant and !
mentioned in the application
been filed?z?

(b) Have the documents referred to "y
in (a) above duly attested and
numbered accordingly?

(c) Are the documents referred to oy
in(a) above neatly typed in ]
double space? '

8, Has the index of documents has been ,
filed and has the paging been done 4
properly? {



PARTICULARS TO BE GXAMINED ~

o~ ceein

ENDORSEMENT AS TO BE
RESULT OF EXAMINATION,

10.

11,

12,

1.3,

14,

15,

17,

18,

Have the chronological deta-
ils of representations magde
and the outccme of such
representation been indicat-
ed in the application?

Is the matter raised in the
application pending before
any court of law or any other
Bench of the Tribunal?

Are the application/duplicate
copy/spare copies signed?

Are extra covies of the appl-
ication with annexures filed,

(a) Identical with the original,
(b) Defective,

(C) Wanting in Annexures
No Page Nos_ ___ 2

. e e

(d) Distinctly Typed?

Have full size envelopes
bearing full address of the
Respondents been filed?

Are the given addresseg, the
registered addressed?

Do the names of the parties
stated in the copies, tally with
hope. those indicated in the
application?

Are the translations certifiegd
to be true or supporteds by_an

affidavit affirming that they

are true?

Are the facts for the cases
mentioned under item No.6 of
the application.

(a) Conctse?

(b) Under Distinct heads?

(c) Numbered consecutively?

(@) Typed in double space on
one side of the paper?

Have the particulars for interim
order praved for, stated with
reasons?
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL AT AHMEDABAD

BETWEENTN @ﬁf’éa?/@

® 0o 200

APPLXCANT 2 Vinod Kumar N. Raval,

VERSUS

RESPONDENT: Union of India,

(1)

(2)

(3)

Particular's of Applicant :

(1) Name : Vinod Kumar ©N. Raval,
(ii) Name of Father. XEFBRAFBXGHER Raval
-Narmadashanker
(iii) Designation: Sorting Aseiatant,
Office R.M.S. AM., D.N. Ahmedabad,
(iv) Office Address: R.M.S. AM.Dn .Ahmedhbad
(v) Address of : F,12 Siviral Apartment

Serving notices Ranip, Ahmedabad-382480

Rarticulars of Respondent :

(i) Senior Superitendent of R.M.S.
AM, DN, Ahmédabad-380 004,
(ii) The Post Master General,

Gujarat Circle, Ahmedabad-380 009,

Application is against the following :
(i) B.9/1 (a) Dated at Ahmedabad-4 98-9-88

issued by respondent No.1l.

Subject: Transfer of Shri V.N. Raval at S -2

-------



ep

(4)

(5)

(6)

(4)

(B)

(c)

(ii)

The Applicant Declare that the subject
matter of order against which he wants
redressal is with in Jurisdiction of the

Tribunal,

The Applicant further Beclares that

the application is with in the limitation
prescribed in Section :21 in ADVINISTRATIVE
TRIBUNAL ACT, 1985,

The fact of the case 3

‘The Applicant was ordered suspension

without any types of Rnxklbs zf Review

~of the case order in subject served to

Applicant to Applicant dramatically
as such (a) order it self is only a

cyclostyed paper 3

It is not bearing any type of office

segl or Rubber Stamp ;

It is neit er attested by one nor
Name of the office issuing the same

is printed ;

The Applicant has given applications
to Respondent No. 1 & 2 . To reply the
facts but no reply in matters found.

..5.0.

4




(iid)

(iv)

(D)

- B -

On oral interance by ADDITIONAL POST MASTER
General he delevered me a copy of order

of REVOKATION OF Suspension dully attested
by DEPUTY SUPERITENDENT of RMS dated
15—6-1989. On Dated 13%3th June, 1989 hand-

No Respondent is ready to giveg any thing

in writing.

The Applicant is transfered on (1) dt.
24-2-1987 (2) June 1988 and this is the

third order with in Fichtee Months.

"Applicant is a patient of Mental
depression because of Hemeraige in
accident, and Certificate for advising
"LIGHT DUTY and not to work in NIGHT DUTY"
is already with Respondent No.l.

Applicant is w WITH IN the Land of

HONOURABLE CHAIRMAN and MEMBERS of

TRIBUNAL to decide the Matter of man kind".

Relief sought :-

(i) To quash the matter order of subject

(ii) Release the pay and allowance not

drawn till today.

Interim Order :- _
To stay the order Wo. B.9/1 (a) dated

at Ahmedabad the 28th September 1988, P



(9)

(10)

(11)

(;2)

(13)

o

Detail of remedies Executdd.
(1) Applications to the Respondent No.l
(2) Applications to the Respondent No.2

No reply till today.

e e . o - e

The applicant further declares that the matter
regarding which this application is made isnot

pending before-any court of law.

Particular of application fees :-

N
o
N
Q
Q
v

(1) No. of Postal Order :

(2) Issued by

(3) Date : ;3

(4) Payable to

Index The details are laid upon is enclosed

List of enclosoures

- dyvdﬂaﬂ_iiv~§°°£jcrcf‘N

1) 3enex ol - |
| onden. [for Helbo jee A7 cn

2) —_ 0 ——
83 /’L/}//L//'L:W Aol . i f}'fn'[/?, Q‘Lc/.c,'
&)
5)

.

£
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N
N
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D
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I VINODKUMAR NAREMAMASHANTER RAVAT

Age: ),; WVorking as ‘fouzf/ﬁj /éiﬁﬂ Residence:

Jeevi /}/,»mp,jt.lﬁao‘?

do hereby verify that the contents from 1 to 13

are true to my personnel knowledge and belief

and that I have not supressed any material facts.

Place ¢ AHMEDABAD 3

. " fe ,)(, /
Eate . /.) C o b7 ﬁé //L/‘_/ =
Signatlr

e of Appllcant

( \/-/7/ ' ]ér:rl/‘J)

To,

‘ The Registrar,
Central Administrative Tribunal
Gujarat Bench,

AHMEDABAD,
\f N . i'*ﬁ_ o—

Flled Dy Mr... e Leegpene weseesom ¢ Re~vion

edy FAueneata fot Fl&ih@l‘ﬂ W 1edom
‘with secany Asi ¥, Vi - aperes ,
quf cer , ‘.en" ,‘. .‘l'lad “ 4
othe; st '

7

O\ A o ot . C A,m
LX) f."ﬁ/ Ly Veaistrar C.AT.
el i £'bea Beneh i

|
|\
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| DEPKTMENT OF POsTS - INDIA _
OFFICE OF THE SR.SUPDT. OF itis, AM Di..j AHNEDABAD-380 004.

Memo No.B.9/1(a) dated at Ahmedabad-4 thc 28th September, 1988

A The Senior Superintendent of RIS 'AM' Yivision
hmedabad-380004 is hleased to issue thc following transfer/
Wosting orders in Sorting Assistant cadie with immediate effect.

}. Shri S,J. Damor, Sorting Assistant, SRO Viramgam

' e : R?n§ : s
‘ to be Sortlni Assistant HRV Ahmedab ad-380 00Z2.
P T Shri V.N, Raval, Sorting Assistant HRO(R) Ahmedabad-2
and on suspension at present to be Sorting Assistent
SRO Viramgam, : '

1ELIEF ARRANGEMENTS o

—t

On joining of Shri V.N, Raval, SRO Viramgam will
ﬂlease relieve Shri Damor to take his new assignments.

‘ The transfer of Shri 5.J."Damor is at his own cost and
request and hence without TA/TP,

| No leave should be granted to the above officials till
- they Jjoin their new assignments.

aoncerned.

| : 2
| | Cp= A=) "B
| | -

\‘J/ Senior~Sueriitendont of RMS
L‘Z‘\\, ANl Div:izicn, Ahmedabad-380 004
i

Nacessary charge reports should te forwarded to all

|
Copy to:-

‘-ﬁ; The Supdt.(Sorting) “hmedehad KIS, Ahmecabad-380002.
L, The MRO(Ag)RMS AM Division, Ahmedabad-380002.

-6. - The HRO( R ) RMS AM Division, 'Ahmedabad-380 00k,
» The SRC RMS AM Division, Viramgam, 382150.

g.21 A1l ASRMs/IRMs in AM Division.

22- - The official concerned.

\///,23. Qf@- Shri V.N., Raval, 0-2 Mrudul Appartment, Opp.Ramji
o T Mandir, Ranip, #“hmedzbad-382480. He is hereby

N directed to take his new assignment directly at

SRO Viramgam immediately.

2125, PF of the official.

26=-31. = Est,II, Enq.II, Leave, Accountant, Bldg. and Steno
to SSRf,

3034 OC and fnard file.

_:3%_40 are. ‘ ’; Py Ce C s
| %i\ ////A” fﬁgﬁ»ﬁ“ﬁ(/WTZE\v~ [YQ#A/1§7 G'W”AL“
i o h‘b'\/)] T cc""““ "\‘-\je oust™ m : (7
! ' (v A e l
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QFFLlly U re SERLOR SUNEiRliliba. g G RS
A LaVLoiu, AL DABAL = 300 004

Memo No o Bo4/Susp/VNR/80.89 dated at “hmecabad the

tsee
\

e i
Sorthz;g Assistant, HiU(n

28=9-88

hereas an order placirg Shry Ve, Roy,
fg? Ro, s Yivislor, OM*.:egi"bz_d-

, Ulder suspension was mouic Ly the Superintendent
=onrting) ¢ ad RES, o imedobade 80002 on S=7=38,

»ow, therefore tie wdersigned in exerclse of
n F b R 5/ ot

the powers conferred by clause (L) of

Bule 10 of the Central Civil services (Classification,
bontrol and Appeal “ules, 1965, hereby revokes tha said

order of suspension with immedlate effect,

e\ \ (225N

Semior Superintendent of WS
A Mivision, Ahme labad=330

Copy tote

HKegdeAli 1, Snpi Vi, Raval, Om2 kyucul A;m! ar‘ment, Upp . Ramji

Kenasr, Kalp, Ahuedabode3t24iite

"2 e Superintendent (Sorting) ~hmeasbad HESH
Ahnedab 2 G- 560 002.

Je  dhe HAV(iy s AR Livision, #i.sedabade:30 ooz,

W be The HYU(i/e) Rus M Division, Aunedabade3£0 004, ¢ (ithonc
| Se

~ Oftice copy
6. Spare.

Wawerry YN

L i B

ol

iLe reasons for revoking the erder of Suspension

ar'e as wn.el'le

: “ince no cascs of misbehaviour on the pers of
Suspendec ofileisl Shyy Veh, “ovaly Sorting issiotant, bl

edabad=3800C2 has been noticed during the poriod of
suspension, Algo there &poears lomprovement 1L qis attdtude

‘therefore hig contiauance wncer Suspsension is npot

Yo ™
4 ( i@t

RMS av Lo ALisedabad 440 ()4

i
3
!
i
!

|
|
!
\
|
i
|
I

i
i
i

W

Ielt g
’.
3
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LA

Froms. V, I, AVAL,

' | NERAD ( Ceire under Suspenaion )
ke Pz, o D-9 .12 suviral Flat,
CcHlBr \—\(;u CLi nnMuuABt\
§ CERCLE: ppatss

» Date § | l-4 - 8‘3

The pPost Master General,

Subs. A staf{ Member's canplaint against Railway
Maid service AM Dn,

4 Refg~ 1) Supdt of Stg., AM RMS No,SS.4/VNR/9/88.8)

Dt 9.7=88,
2) S.s, RM AM Dn,No.B.3/1 (a) Dt,28.10.88
3) S.,5, M AM Dn,No,B-4/Susp/VNR/88.80

4) My epplication Addrasced to PM,G, Ahd,
Dt.19-12.88, 20.12.88, 19-12.88 & 20.2.89
handed over to your office,

Respected Sir,

I, V.N, Raval begto put following few lines
once more for your kind consideration in Intercst of postal
services and life of Govt servénk,

1) I have becn working as sorting Asst, RMS AM Dn,
having service of 22 years,

! 2) I wa:? transfer on my oWwn request on Dt 25.2.87 at
Ahmadabad on Tenure post as O.A, 12 i,R,0, Ahmedabad,

‘f"fvé’/r[
while getting transfered I have assurcd to uny téhn

5.5, R,M, " Snt Shobha Keshey" That™ I will not ask
for operative duties upto campletion of Tenure,

3) H,R,0, Shri S.J, Bhavsar given me over burden work in
excess of my work distributed by the S.S.R»M.,Bu\t I
have campleted wi thout any camplaint and error,
rven though I was transfered to work operative duties

without charge renorts before completion of Tenure,

(‘ _ 4) I keep mun,I was under medical treatment at Kalol in
‘\ﬂ{ tJ)\ Juna.' 88, My certificate etc were send by rpost and
\\ I resumed cn 23rd June '8, But my pay and allowances
[ ):) CZ/(‘\ /7 were not drawn and marked in the pay roll as “Absent®
W
(’ \‘b> S e on such a way H.R., 0. &/c, encashed my pay for

i nine days on ?rd July on my plea to the S,S.RM,

K ooty 2 ‘ The amount was kept by shri S.J,.Bhavsar for his -
o personal use, Yo b@&s shown as disburbed on 6th in

cash Abstract and actually paid to me cn 7th July,*'83

i.e, next day.

L] ¢2/""
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/ /’ﬂ _/’/"

Puming problan ¢

\
5

6)

7)

8)

9)

I w&s ordared o ta suspencdod Ly Supdt of Stg A'hd
RMS on pat:-d oth July 88, 1 lave werked on 9th
and my weckly off was ordered on 10+h July,*'88,

I reach for charge report on 1ith to H.R.0, IXR
(R) Armedabad, But not excepted by ,R,0, himsel €,

Respccted Siv, * I have not known the rcoasons for my
suspension after one year al so eventhough requested
to 1) Supdt of Styfand (2) The S,S.R.M, AM pn,

Mo one has reviewed my casze tlll to day after so many
aplication given by me,

I got a letter posted in service cover on 29th ‘Sept, 88

Showing my name transfered at Viramgam, It seoms like
a drma“n

a) Letter itself is not bearing any office scal or
rubber stamp even neither it was attested by any one
nor nave of the officer is printed, Only a.Cyclostyle
paer 1s it so when I needed copy for aopeal no

OFfficer has cxcepted to attest the copy of the same,

b) I have given a certificate from Doctor in June, ! 83
adviaing® not to work druing night", when I was
posted in cperative duties,

Mo day duty at Viramgam and also I was transfered
twice within 18 months, please see who has played
such a roll dramatical ly?

I mret to the S,S,R,M, AM Dn Ahmedabad and sent my
g>plications in this regard ol so requested to deliver

attested copges if it is a fact? But t111 today not
replied so that I can s&peal against th. same,

[10) I have not asked for any type of (1) Reinstanment

2} pay advance (3) T,A. Advance for §ofrosald “ransfer
and also it is granted and "nesshed, T am in nead of

bread axi tution foes fov my cnildren,So I have received

the same,

It is within yoir hand le fird out why shch a drama
incurring monltary 19ss to Sove of India is being played
by oirficers on the thelz and misoused the powors of

thz chalr #eligated by 'nicn of India,

Regpected 51 ¢, I have 21 10 Javen ay representation
refered sbove to your olflce tat eil1 today

.",/..




// 3 //

awaiting for the reply.

i s:l.r.' please spare a few time fp interest of
| Indla, and ohliged a Govt servent, ‘

I beg to Annex some ruling for your ready reféi;énce
given by Govt of India,

00
.

Yours faithfully, gt 3
(7/; /,&ig

| . { V.N. RAVAL, )
| |

Copy to s

1) The S.S.R.M. M1, DN, Ahmedabad,4,

2) ARG, ( 3taff ) Ahmedabad-9
- 3) The Chalman Central Admn, Trilunal,
1) vember (&) PostalPoard ey Delhi gt

5) oHiof Justice,:tidgh Court of Gujarat




Amoexure P-1

(1)  0.MeX0,372/5/72 -AVD II1 Dt.6-10-75,
|
Gonstitution of Tndia 77 (2) ‘here as

Compentant Authority under Authentic order should use
his powers delegated to himjunder Officlal seal, lame
and deglgmtion

{2 B5.T. G S ( Dept of Personnel ) 0.M, vo,?7/%/ 74 Ret. (A)

i Eras
" Only Supervisory officers in office ioacated avay from
Head Quarter resd be specially eupowercd to saspend a
sub-ordl nate officers in case irvolving gross derelication
of atles. In order to prevest thz abuse of this power
the suspendirg autoority should be requlred to revort the
facts of each caue immedlately to eyt higher anthority ar?
all such orders of susvension shoul d become- ab i tio -
vold urless confirmed by the revizwing suthority vithin
period of ore month from the date of orders",

(3)  G.T. M.O.A, O.M. NC.39/8/96- fsts. (A) dated Bth Sept,1956.

in ofiicer unier msversion is ragarded as subject to all
other corditions of service applicable geme rally to Govt,
a : ssrvants and can not leave the station without pripr -

permmissiom

As such the Hecd Quarter of the Govt. Servant shculd
normally be assumed to be his aszt place of aaty.

Howyewer, where an indlvidial unless suspension -
recuests for change of Head quarter. There 13 no objections
to competant authority changing the Head Quarter " if 1t is
catiefad that such a course w111l rot put Govt, to an
extra expendture l1ike gmnt of trevelling 8llowince ete
or othor compliccHons,

(14’ ( G‘oIo Mopuﬁw ( E@Dtt. Of ?G)PSQ(?".E:']. & Ao Poy) JeMe N 016012/1/

dated 1%th Peb,1979. )

()  ( G.T. MF.A, ( Deptt. of Persornel and A.R) O.M. 10
# 420 /7/83 Mot (A) Jated 18-2-8h,

(6)  ( G.T. MW O 0.¥,19 (W)-R IV/55, dated 17th Tune {1958,

(7 ( G.T.4.H.A. Dept. of Personnel & AR O7M. NO. 35014 /1 /84
Tsst Mmted Oth Jov,1982. : :

wherein it 1s alrea lyly glven instructions regard. ng
opperturity to suspended Covt. esryarte to appeal against
the order of suspension. And Instructicns to offlcers Tto
get koown the Govt servant reason for the case atleast.




Before the Central Administrative Bnmhilinal,
Ahmedabad Bench, Ahmedabad.

249
J. A. No. 2% of 1989

V.N. Haval PR Aopnlicant
Vs
Union of India ’ & b Ovponents

. | Ny 1" D
LT N b CHARLO. ife. Sitan. Am® b

hereby verify and state on solemy affirmation as under,:

in redly to the application filed by the applicant @

1« L have read the aonlication and the relevant
record and am conversant with the facts of the case. I
am competent to file this reply. I do not admit such of
the averments and contentions made by the aoplicant in
the application, except those which are specifically

admitted by me herein and I hereby deny the same.

2 At the outset, it is submitted that the avpli-
cation is mis=conceived and not accepted. No condition
of the service of the anplicant is violated. Therefore,
the Hon. Tribunal has no jurisdiction to entertain this

anplication. The applicant has been transferred from




o

Ahmedabad to Viramgam. T[ransfer is an incidence
of service and the aoplicant is liable to be
transferred to any place in the division. Viram-
jam is situated in the division. It is submitted
that, therefore, the Hon. Tribunal has no juris-
diction to interfere with the transfer which is
made in public interest. Therefore, the anpli-
cation deserves to be ;ejected. It is submitted
that the transfer order has already been imple-

mented.

3 It is submitted that as per the provi-

‘ A
sons of the(:.C.o.&. Fules, no reasons are
required to be given in the suspension order.
It is submitted that the suspension order was
passed, looking to the circumstances of the case.

The contentign of the anplicant that the order
oMH BT

" of swspension was given in cyclostyled form and,

therefore,‘it is not legal is mis-conceived and
not accepted. The said order was passed by the
competent authority after aoplication of mind

and the said order is signed by the Senior Suoef-
intendent of H.iM.S. 'Ai{'s It is submitted that
the aoplicant had availed of the Transfer Advance
as well as- the T. A. Advance on the basis of the
order of his transfer from H.#.D2. (R), Ahmedabad
to Viramgam. It is submitted that the aoplicant
is liable to be transferred to any of the places

in_ the division.



W

4, It is submitted that in the representation of
the aoplicant for posting him in light day duty instead
of night duty in the office of R.M.& , Ahmedabad. Ues—
pite the representation, he was working as Office Assis-
ta;t in the Branch Office of H.R.0. (R), Ahmedabad,
which is considered to be light day duty, just prior to
the issuance of the suspension order. L‘he suspension
order was passed due to his mis-behaviour while working

as the Office Assistant, in H.’.0. (R), Ahmedabad.

de It is suomitted that the Subsistence Allowance
for the period of suspension was already paid to the

) ~»Nec ut};"o\ﬂ ob
aoplicant. pfter issuance of the order of suspension

23388 . v
dated "'i‘ﬁe aoplicant was transferred to
SR.0., Viramgam, from H.R.O. (R), Ahmedabad, as Sorting
Assistant and hé has not joined duty thereafter. The
applicant has already been relieved from the Ahmedabad
office. It is submitted that as the apolicant has not
complied with the order of transfer from Ahmedabad to Wiza
Viramgam, the Iribunal may use discretionery powers in
such cases and the application may be rejected. Though
the aoplicant has been sent reminders to report for duty
he has no so far done so. 5ince the anplicant has not
) "6wo<c\:‘;“ov\ e(s
performed any duty from the date of susnension, the
question of vayment of the remuneration to the acpli-

cant does not arise.

-

0. it is submitted that the transfer of the

aoplicant is legal and valid. ¢




Ts The aoollcant was worxln] at Ahmedabad
- office as Dffice Ass¢stant with efFe t from[
2=2=1937 and has been transferred to Viramgam

as sortiny Assistant with effect from 28-9-1288.

. B . s
h3

S in view of uhe above-re erred facts and

»

ircumﬁtances of t e case, there is no merit in

the doo¢1rat10n and the same deserves to be

. . Loe
rejected,
Fe The aoolicant is also not entitled to

any interim relief as orayed for.

e

N “\_‘-ﬁ“&mc: -

s vimem R o Ppmm
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Verifigation

1

. : AR ». Y\ (’]/\a""u‘ do hereby
verify and state that what is stated above

is true to my knowledje and belief.

| \o F-%9 - 'Ts &VQ'FAL— .

_...._......_.m.. _«i’@-
p————C

. ﬂ’{ﬂ(\"w‘{'vﬁw‘d‘i
meﬁﬁ?mmjﬂﬁﬁ:’ wTtten enbmissiond :
lled by Mr...~ Z7717rﬂ€6 .

lecimed 37 ar
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Bafore
>
The central Administrative Tribunsal
~. .  Ahmedabad Bench Ahmedabad,
’}I, Ig, l/\yz, e (jz'_ "O,-i’,‘, "_,«,./.
~ 0,A. No, 249 of 1989 !
V.N.Raval - Applicant

v/s
Union of India - Opponents.
Ammedments of Applicant

o reply of Respondent Fo-1.
Honourable chaddmaen and member of The Tribumal,
I,(V.N;Raval ) am only a group “C" Govt. servent, leaving this
life o the pa};h of truths, bearing in mind Responsibilities &
_1liabilities towards Indian nation as well as my family also.
I am stood first time in 1ife before The lordship of justice,
A True - man May have hardships But " TRUTH ALWAYS WIN
I sol.annly affirm as under =
‘J\ (1) Some elements of potal Dept are Bias to me, They have
| tried much, many how with help of persons on the chair to
aia (.3:::: 1 have complained many time But no action taken
‘,\ ) as No officer is ready to ask another one, &L:l;{;xistzﬂ{es
Ry r\\ . &mischief played m behalf of mica of Tndiga.

Y &g\/ They tries to save their officiad position against the

N o ' 1ife of govt. worker who is cit;%en of Inida. One of the

7,_}\_& appl ication served to The Head of Dept l.e. post master
general is with my application on pase 8 to 11.

(2) Statement made on behalf of opponants stood Lie and £a
facts are as under.
(a) Transfer should not be resulted as undue punishment.
No pubtlic relations are with R,M.S, wing andy there are

thor C€
regulations made. "Over and all I have been transfered taies

with in " 18 Months,

' (a) (1) Memo No. B.9/1 ¢a) Dt. 19 feb.-87 the copy is requested

P.T.Qb.... 2.0.



/LRl Se

to produce by-Res.-/ , I was ordered at SLNO.-I to work as 0.A,
on Tenure post directly under contrdl of the Resp. No.-1 fram
Himatnager to Ahmedabad. *

(a) (ii) Memo No.. B-9/‘2(a) Di.. 23 May 88 the copy is requested to
produce by Resp. 1.

I was ordered mid-between my fenure to an operative post |
to work as S.A. under control of supdt of 3ig.
Ahmedabad RMS.

(a) (i11) The order of subjeét B-9/1(a) Dte 28 Sept 88
The same is also void as per &% G.I.M.H.A, OM No, 39-5-56
‘ Dated 8th Sept. 1956 copied out from " Swamy's complilation, of C,C.S

C.C.A. Rules 1988 additiom page No. 184 "In my application on

page No, 11 para No., 3. It 1a very clear that " The govt. ; {
servent under suspemsion should normally be assumed his last place

of duty."

T was ordered suspension and no order of revokation was

served to me up to 13th June 89,

T am not ordered til11 to day to be assumed & releive for
Transfered place and a @irection made only dramatically as
such The original copy of the order served to me is a cyclostyled

copy only n'! Neither sismed originally nor stamped - no Name of
officer is even written by whom it issued." And not attested by
anyone. No class I officer is reafly to give attestation as the

- original seems to be void,

(3) It is well tried to hide the truth that mischief is
played by sgme one by issuing order of subject by giving
Lie _ gtatement _ that order is_implimented”

P.T.000030 *e




331/ @/

(a) Only Two persons effedted. The official at SL No.=1 has
never assumed till to day as per order. But he has been transfered vide
SL No.-2 of memo No. B-9/1(a) Dated 12 th April 89 issued by

respondant No-1 to the post another than resd in order of subject

a copy of same is requested to be produe by respondant No-1

(b)_ I am placed at SI No.2 of order of subject is within the
hands of your hanour and lordship of justice,.

.ll;s being a CITIZEN of India and a worker appointed by unien
of India, I have tried and resumed on the same day at Viramgam
on which statement is made before "The chair of Justice® I bear
in mind that "hardship may occur" But "TRUTH ALWAYS WI‘V".

(4) A proved Lie stated on behalf of union of India by
opponant in para (4) of page 3 of the statement, Actually

fachs are as under. s~

(a) I vas transfered fran Tenure Post ( Light duty-Day duty)
of O.A.H.R.O &hd.. Vide memo No.B-9/2(a) Dt. 23rd May to an
operative poét mid between the tenure without any error against me
But Shri S.J. Bhavsar. Only the H.SRI) graded officer In Division
and missusing his powers to make money. He is Bias minded to mé_@_with
influance He tried and succed to throw away the stone aside By the
said order in this para because I have opposed his money making
scheme by giving false certificates to employees needing loan from
mbre than ane society myself is also one of them and I have

denied to pay anything vice bogas certificate,

(v) I vas under medical treatment during 30th May 88 to 23rd
June 88 I have given my documents for to dept along with medical
certificates on 30th May and 6th June 88 for my posting in day

duty Light duty as well as section ofleave for same period,

X x 4 ¥ ¥

PQT0~000 ...4...
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My laavg was granted afterwords, But even though I was present
from 23rd June my pay was not at all drawvn and it was shown
Absent_ for complete month in the pay Roll of June-88 which is the

responsibility of shri 8,J., Bhavsar & played mischief &0 harrasfiewt me.

(¢) My pay of June 88 given on supplimentary pay Roll has

been used for persomnal use By shri SI J, Bhavsar which may have been
Ais bun [;CUZ

shown paid in dm Registar with cashiesr H,R.O. (R) because when

T was actually paid, he asked signature with previous date. I have given

actuall date, not to involve my self in wrong procedures.

On this shri 8.J. Bhavsar has reported something false and I was
suspended after two days During my suspension I wes asked statment by
Shri N.k. Thakkar Assisten$ Superident of R,M.S. on dt. 5th sept. 88 ‘
I have stated to give me the copy of relevent reports etc, But till
the day (.6, 23-9-88) of Tevokation order * have neither been delivered
the same nor the memo of charges served. |
(a) Memo No. B-4/sMsp/ViR 88-89 Dt. 28-9-88 a copy of which is served
to me on 13-6-89 attesfed by Dept_ltyt suprintedent‘of B-".‘-S m% of
respondant No-1 on 13-6-89 ,{ I have given the same in my appliqgtion

ReaSen 3
on page no-7- Reads the last para of as:‘aé for Bevoking as fallow

Shri V.N.Raval sorting assistant H.R.0., Ahd, has been noticed during the
period of suspension. Akso there apears improvement In his attitude, There
for his confinuance in suspension is not felt nacessary.®

Tt is only sufficiant to disprove allegation done in statement regarding

misbehaviour,.
67/ e

(5) The order of Revoketion of my suspension isaf Dt. 28-9-88 But »
not actually served ® m It was served to me on Dt. 13th June 89 th;t is _
after I have filed My application No-OA 224 of 89 on Dt. 10-5-89 and copy is xm

Porooooooosoo (2 ]
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served to Respondants.

The order of Revcketion of suspension If self is the proof

of the facts copy is with my application on page no.7 which

to work vise wespondant No-1 on Dt. 13,-_6_-5_9_.

(6) My lord , T have filed my application on transfer with in
& day by selling utencils of kitchen fowards the fees and typing
charges etc. o 7 ‘

I can not pay tation fees for education of my children,

I have twice applied for advance from my . J’At;ccr.}:vuni; to
maintain my family But not granted. upto 12th July 89.

I cried befcore B«aasp. No-1 as It was matter of Bread for
my family on 10th & 11th and given a false application according
to advice of “esp. =1 for grant of temp(RPF advance then It was
granted on 12th July 89. A ‘

The statements of Resp No-1 is also to hide the proofs of
errors made by them against 1ife of a worker . The Lordship of
justice will eved be honourable to workers., There are so many mischief

done on behalfs of Resp-1 But I do not wish to spoil the time of my lord,
\

I pray to decide my case earlier so I may be able to maintain
the disturbances occured during the period for which T have not been
paid any thing. V

- I V.N, Raval states that what is stated about is true and best
of my knowledge.

4
Date 22-7-89 S
N )/
f | | e——
J ) ! =
Place Ahmedabad Signature of Applicant
riled by Mr... .o Llave . |
Lessned Advocate—for Potitiourl PR L 1 (V.N.RAVAL)
with secend set &. ......."  qpares ‘
cepies copy am.d/nt ser\red to
other side
& /(éé%

. aH(5) | 4 Dy Regiwtrar G.A2.())
A’bad Beneh
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IN THi CENTHAL ADMINISTRALIVE TRIBUNAL AT
AHMWDABAL,

Mo A, No, 4@7 of 89

. ‘ in

O.i. No., 249 of 1989 -

V.N, Raval ‘ «e Applicant -
g . Versus
,"\{'[\ : /
" Pk Union of India U Ors, .« Respondents,
\ , _
X i
& ;. >/ - REPLY on behalf of the opponents:

G o |
Wl s ) 3 , '
: \J I, \X‘Z,(LM/\O\&J'\G*}#:? , ’<CLH§ C_{ ' working

as Seulan -S’u)l;c\l-“ in the office of

RN \"ﬁ”‘/" ) N Abysve Ao L do state as under.

I have read the copy of the application
for amendment and am conversion with the facts
and circumstances Of the case and being competent

t0 file this reply on behalf of the opponents in

4
: this matter, . \

1. ~At the out set, I deny ail averments made

1 - ﬁ by the applicant in this application expept w@ich
~are specifically admitted by me hereinafter., I
further say that the contents of this application\
are misconceived by the applicant and as the

application introduces some new facts which change

the nature of the original application, cannot be

S PR el



allowed at this stage.

2 With regard to para 1, I deny the contents
thereof, I deny tha% sOme.elégént of the postal
department are biased, I further deny that the any
of the opponent official is prejudiced of tne
behaviour of fhe éépliCant and I say thaf the
applicant has tried to mislead the Hon'ble Tribunel
for getting its favourite situation, I further deny
that the action of the\opponents while dealing with

the services of the applicant is motivated by

nepotism and it appears that the applicant is under

"a wrong impression regarding behaviour of the

opponents and therefore, he kx kky is having

prgjudice for the opponents in gquestion,

3 With regard to para 2, I deny the contents
thereof, I further deny that the opponents have
transferred the applicant as a measure of punishment

and therefore the action of the opponents requires =@

@&
aﬁ change etc,

4, Withme regard to para 2:&, I say that the
official was transferred from Himatnagar to H;R.D.
(R) Ahmedabad as U.A, at his own cost and request
with effect from 22,2,1987 on first occasion, Un

second occasion, the official was transferred from

h‘o‘{ooo (R/ -Ahﬂledabad to m&nﬁm SOl"'ting ASSiSt&nt



H.R.0e(R) Ahmedabad with effect from 23.6%1988.
This transfer was in the same office and premises.
vThe official was transferred on third occasion
to S.ReU, Viramgam on account of his gross mis-
behaviour, It is submitted that none of these
transfers was a real transfer of the official
amongst so called transfers and£hereéore the
. contention of the apélicant that he is being
harrassed by the opponents by transferring him
frequently to one place to other is not tenable

and misleading.

5, With regard to para 2(a)(i), I say that
the request application of the applicant was

considered by 5.S5.R.M. and. so he was transferred

& | to H.R.0,(R) Ahmedabad,
6.  With regard to para 2(a)(ii), I say that
~ the applicent was transferred in mid-term of tenure

because of his gross mis=behaviour with the head
of the office and it is submitted that the transfer
“of the appiicant at the relevant gbint of time

was warranted by the circumstances.

7 With regard to para 2(a)(iii), I say that
the suspension of the applicant was revoked by

memo No, B4 dt. 28.9.1988 and only after that he
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9. ° With regard to para 3(a), I deny fhe contents
thereof, I deny that the official hag at serial No.
1 in the said transfer order has not resumed his
new assignment and I say that the transfer of this
official was subject to his relieigﬁ from'd.R.U.
Viramgam on joining of the applicant and therefore,
the transfer which is vig=a-vis the applicant has
been disturbed on account of the applicant, It

is submitted that the applicant did .not joIn at
Virsmgam, and, therefore, to enterﬁainltge request
of the official at serial No, 1, another transfer
order in favour of this.official waéuissued on
12.4.1989 and thus the contention of'the applicgnt

in tidis paragraph is not tenable at all.

10. With regard to para 3(b), I do not comment

upon it.
1. With regard to para 4, 4(a) and 4(b), I

‘deny the contents thereof and I say that despite

" of the representation of the applicant for light
day duty, he was pésted in H.R,U,(R} Ahmedabad
as Uffice Assistant for so@e period and on account
of his gross mis-behaviour with the head of the
office, he was transferred to the operative day
duty and_ he was suspended with effect from 9.7.88.

The transfer of the apglicant to operative day



duty and suspension were pursuant to the misconduct

committed by the applicant, I deny that the oppcnents
are indulged'in money méking scheme by giving false

ceftificate to the employees needed loan etc. and

I say that the avebments made by the applicant

regarding this short of illegal activities, are
not tenable and are made to0 pursue the case in-a

fawourite situation.

I further say that the charge sheet was
also issued to the applicant on 1.2.1989 and the
applicant @ was also provided with an opportunity

of hearing under the rules and the said inquiry

' proceedings are get pending.

I further say that the applicant had
applied for Meﬁical Leave for seven days Wi th
effect from 30, 5.1988, the medical ceftificate
produced by him was without signature of the
Medical VUIficer and as such it was returned to
the app;icant for completion, I further say
that the applicant had joined on 23.6,1988 and
on that time he returned the above stated
medical certificate duly signed by the Medical

Officer, Thus due to non=availability of a

- propér medical certificate his leaves were

not granted, However, his leave period from



- T -

30.5.1988 to 22,6,1988 was granted On'30.731988
and his pay and allowances for the month of June,
1988 was drawn and disburéed\to the applicant on

: é.7.1988. Therefore, in view of this;.the contention
of the.applicant that he is being harrassed by

the opponents is not tenable.

124 ~With regard to para 4(0), 1 aeny~the cohtents
'thereof, I deny that the applicant was.squght to
be involved in some illegal procedures or wés
forced to do any improper activitiesfénd I say
that the allegatién;\made by the applicant on
Shri 5.3. Bhavsar is £alse and d§nied hergby. x
say that Shri,Bgavsar has no concerned with tﬁe
disbursement of the émount, because the aéount is
to be directly psid by o b o office
 anvindependent of any influence, On scrutiny o£
_the documents, it is txxﬁ’tnanspired that the
— : \ ‘disbursement register, date's stamps of the office
aliowed ‘Lhat: the ‘date Of the DaVnEWE Ha 6.7.1988,
but in\col. Mz of the date of pa&ment'date was
6.7.1988 and it is found‘to‘have been over-written
as 7.7.1988, It is submitted that the inqﬁiry is

pending against the applicant regarding the charge

- sheet issued to him.

13, y With regard to para 4(d), I deny the contents

!




thereof, and I say'that the.applicant has made ,
some irrelevant statement in this paragraph and
I say that thé c;ntention of the applicsnt that
he was getting some improvement in the behaviour

. has no relevance with this case matter,

14, With rega;d to para 5, I deny the contents
thereof, I deny that the oraer of revocation of
suspension was not served an the applicant and

»1 say that it was already delivered to the applicant
vide Régistered A.D, Post No, 4929 dt, 28.9.198é
but on oral request of the applicant an attested
copy of the said memo was givén to the-applicant by
Deputy superintendent, R.M,o. A, ‘:Div., Wno was
in charge of the office on 13.6,1989. It is
submitted that the applicant remained silent on

the notices issued by this office on 24,10.1988,

25.11.1988, 22.12,1988, 14.2,1989 and 8.4.1989.

15. With regard to para 6, I do not comment

upon it.

But the reasons mentioned by the applicant
in his applic-tion for G.F.F. Advance (temporary)
withdrawal from G,r.F, aré not covered under
relevant rules of G, . for sanctioning the

X

advances, But on 11,7.1989, the applicant had
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&

for the purpose of "Ceremony of Badha® and the said
reason is covered by tie u P F, Rules, hence it
was sanctioned, The applic:-ht himself admits in
his application as “Wrong Statement(reasons)" and
therefore he is liable for disciplinary action

under the relevant rules,

‘ In view of the doregoing paragraphs, it is
submitted that the applicant has been transferred
in.the public interest and for fair and smooth
running - of the admimistration and thereiore, thisg
Hon'ble{ Iribunal mafy not‘ interfere in the transier
orders as held by the several Jjudgments of the

Su preme Cour‘t of India and thereiore, the application

being devoid of any merits, deserves to be dismisgéd,.

Place : Dlimen) abeeds \\\’Mﬂ
. e (U
Date 3 |7 -t6=Y3¥" (O /
‘ Sr. Supdt of RM.S.
. ‘EM' Dn. ned -
Vot £48utlon AM' Dn. Ahmedabad-380004
LS
DN 1, Pownphter
i, ﬁV‘"WQAMj ST gen of
aged about working as Sesisr S4@»&X\

in the office of RM™MS MM Divsisn Hlonedowest

do state on solemn affirmation that what has been

stated hereinabove by me is true to my knouwledg
and belief and I believe the same to be tru

Flace 3

Date ¢ [r-iar 198 B s . e
‘ ( e pone: ) IEE0n
‘ ponent : -
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il A2
‘ c}f}’,
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :
AHMEDABAD BENCH, AHMEDABAD
|

RAM.A (@A Toh/ / %\M 198% DN O’A"‘“""ig‘?.

\l’ . \\‘ (‘L-"*«'\/ 0\~L Applicant (s).

P. J“«‘\ ‘P , Adv. for the
Petitioner (s).

Versus

Respondent (s).

by . ﬂ%ﬁ‘?‘“‘ﬂvﬁdv for tha

: Respondent (s).
™~ P M. Rd"w‘c]~ P (s)

SR.NO.

DATE.

| ORDERS,

4. (o

«Z“%(\ ®)q

Pivecth Jo Eﬂf’“‘* C Ce PE ,s&:bu()

(‘F 8 i e s

NG~

A
| Ao




CLIITRAL ADMINISTRATIVE TRIBUNAL

CMEDABAD BELCI, ANMUDABAD.

1}__3

Subnitted; CeAT.,Judicial Section.

S S s 10 S o e 1 <
Original Petition Ho.:3 o5 s

Miscellaieous Potition Hoes Fg__{,i?fSA ~5 o \ ;Xngiﬁ ’

<7 o
Versus.

o— e s — o s s, i i s o e S e bt e T 5 A

) W 8 This application has been submitted to

iShri_"w{}J;'P}lgwmﬁl\Q¢ 41‘ L cupdef Sectiion: 389 oL

BTt . AR, = RS N

e Tribunal by

The Adninistrative Tribunal Act, 1985. It has boen scrutinised
with reference to the noints mentioned in the check list in the
light of th® provisions contained in the‘Administrative Pribunals
- Act, 1925 and Central Administrative Tribunals (Prccedure) Rules,

1985.

1@ anlication hds bf&el’l found in order -nd mav be gj_v.gn +o

' iy
concerned for fixaxion of date;,

O -~ i... . The.apnlication is not been found in order for the same

ford - reasons indicated in the check list. The apnlicant may ke
L advised to rectify the same within 21 dave,Draft letter is

.

nlaced below for signature.
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Before
' The central Administrative Trdbunal,

Ahmedabja.d abad,
oln. o me’- ot 1989~ b §7 aw
V.N.. Raval « Applicant
Vs
Union of India - Respondants
(1) The senior supdt of R.M.S.
A.M. On Ahmedabad-4,
(2) P.M.G. gaj=circle,
Ahmedabad-9
An appl ication for production of documents by Respondants.
I, V.N.Raval beg to request the Honourable chairmsn to order

e respondanant No-1 to produce following documents of proofs,
A (1) (a) Memo No., B-9/1(a) Dt, 19-2-87
\ (b) Memo No. B-9/2(a) Dt. 23-5;-88
(c) Memo No, B-9/1(a) Dt. 12-4-89
(2) Copy of disburb-ment register maintained by H.R.0. (R) Ahmedabad
showing with recoveries made by H.R.0 On account of "R,M,S, Employees
co-op. Socleties (1) (2) (3) for month of Maech-April 1988,
(3) Medical certificate & charge report of shri V.N.Raval for leave
granted from 30th May 88, to 6th June to 23rd Jume '88,
(4) (a) Pay Roll showing name of V.N.Raval for pay & a]lowanceJunei&S
J (b) Suppl imantary pay rell for disturbment pay of June."sS.
o (c) disturbment registar of cashior for June-'88~ July-88.
,_ ,\‘,\ ;, ! ‘/(() Application made by V.N.Raval for grant of Temp. $P.F. xixs
v )\ advance and orders rejecting the sames
\ / (] Charge report if any - showing "V N,Rawal releived from aAhmedabad
after date of Revcketion of suspension, ‘
The éomments mentioned abuve are with Respondants and as being a

vorkez?\ I request to produe the same in favour of fastice so the time of
Honourahle- chair may not bte wasted.

N
Dt. 22- July 89 | ﬂf\ Z// |
Plaoce Ahmedabzd. Signature\)d%cant

(VeN.Raval )



U(_—’/V« (f‘\ Cot g Bl o

*

& V- Peved son g, e o el JAC) Jen
“5€- 42 Cenr )/zj Ay SeAt )"?)f“(:S 4. ele

/‘C/'fffy UC/\/\*bD Y® e g Conmheady C“)r ot
Atmedment = fppls . fan preduction cf eloctoments

e € Ong IS Fouwg AP Y pen Sorme (

————— e
KMCQ\GCCJ{” et At ¥lg o gpen belevved
FERS RAUET ST o e ane

—

AN g L7 Az;(/C not §(¢//)5/}€Sf€6f (6"”7 j‘ku/{v’?\'q_,(

OF 04 089 h }/)7/"/ f

,,.,.t../j Y
? ’ - N ~
VY lecce - . ﬂ/qu‘/_fl-_ Ll R S v e/ 5 7/'7)7/‘."\3(

Y A .
85 .g_eqv’f&( i o 2
coly

il 1) e L p/ ,/7
1 B _@,,D,




)
~‘\\«\ - "‘
T T T U T b s ;Lu. dot
W s wd ot ot 4 R i v&)é’wu.hu;..nmwxi “a .‘\4;1. sah N
FNSYCYIONNY Lw,k3£')@}£d. $
{
o , . A NY
Haws Sua b/ R[‘;tc,/ﬁh«é@;» dad oS sl ri=t e 2 1-\1/—;‘-,\0
hegad tho follouwings
P Chidew ahoet dasued vide ¢is Olfico oeiw neehe/
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De Cbofunce glutesont diated Hefle’0,
A wes proposed to heldd pa Logudry sgadnat -igy
Viug faval, then ~Ortlng “sglstont, Sl famedubed eng
presoutlly working . worting Hislgtanty whw Virsa e, undep
Culomtl oL voewyilag PUlety 1905  aia Substence of 4. (.
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fsLh 9L & 10 hosring K00 137w912532 1o 512340 and
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Hos (,G) Q wid abbalnede
: 'vm‘p‘ ha , =afd hps Yo, Reval widle werging . hsglateyatiog
,L’Dﬁ x5 ‘(\,\ Sorting CBBAB LT RoaX 2 FeslaAPation Lo .o, oo
\stws i, slifamicabed WG/ g dated 1-’0«?7»13{14 3 olicpod to .. v
A h CQP%L)/ Wisteucted Jrop i b o b DY vedest YOuly Yu Ly iy
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30,.*111““ “ggdstant Mool dn peglatration Lrmch of

"‘«W%bm HES/ 9 dated G=%=82 A0 alleged to have

photrasted Lrom W Mo, o 79256 bolcosty,

6 Li'Og of £.10 omh b«nrm H9 016012348 1o hL12355,

ﬁw aum Biug were pot encsshed e Jehrampura Voot
NM&MQ sl my Wieretf cbtainoed.

regards to w ottu:r the said Shrd
! ”" aurm{ gy A1+ A:g;t S 5e5-83),
¢ o
l.t wad at hg boft shaidasted Hilg '&murod
stared m.x ¢ b detelled beleow which were

hy seld Spad Volly vigval and thoreby the offisial falled to

ln M&JHNU and w.) af Wi

mﬂm at mma mda G ze

N sbackuty integrity end 4 in a mucner unbecouing
verneent “ervent violotd isions contalned
Cmducg' Bules, 1uyth,

 That seid Shrd Vi Rawal working os teglatr
Sion Serting Aemistins Leoh b AmTking es ieeistra

b cmua w— 302 4 auag;?g t? ”avgp atracted from

0013 of 4«40 @ach

bem' o. 21M L‘Js.'a! to 833 end 0215«585611
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m.tamzm R mwl o th Hgndal, via bunidhar,
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| aggnahed &t “Wsﬁwpum Hogt Qiﬂec end waney thorect
(') &&M |

mu working s l\egintrw—
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eLe 7y

'm ‘r}u of eh t out 4a th 1
rge 8¢ @ ‘unexulee
Mounte *

hat on Wﬁ 0& mm:un‘t“ﬁm 13281 troa Surd
cmtum

?‘m '.231“3‘"“ “.ﬁmm
.
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“whn Rod written the nome of payve
PO without office of payuent.
wnder reference were cpcashed
ﬂ Shpd Aels Pmar and ~hyri
Qd b’ said hrl Voo havul .

éyt ﬂx Mplaint d&t&d Sei11=81 froa Shad
f8dressoe o Kl X,,459 vadest Sown

“ b m@mzm“cd in &hod d\mt;;ur

w " b ves revecle ut «haped
woriing an Yorting 4selstant Bo4ive3 in
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the regloterecd 1oty The t CUntelacd 50 &vvg ol L,2, o
reportad Ly L.e cusplalnmt wid 6ll Lhe <uUg Bolc cicashed
a8t Lelivsmyurs Yout vitdce wides Uw witnees of ~irl .
hohiog Bhiotund wig hoacy was obtulnec Ly s.id ~urg Vete LV I,

' dhat oa recedpt of Cluyd alnt duted 24=wi. fron
“hrl Fafotlel o, Valond, eddresgoe of NOelwl 27234 of
“elcostar Pegarding nDod=receipt of wiLg cantal ed 15 il
under reforence, erquirdes were “ade sid Lt was rov.uled A
that virf Vehe tuvyl was working s “oprting nggistit e
in registration braacn of shgevdibed weo/q dated O mid§ 2
i under referonce wos Tecelved by sald whrd iwuyvel froa
registered buy closed by fei'e Lombay torelyn (nward) coted
>=oe8i uly entered nt ~orial hoel2/b2  Ihg Bule .
contelnes O Lrvs wilal were Mceushed st Yehryaguig oot
“ilce under the wi LieB8 Of “hiri Agi, nictand oo Wiy

oo thereof wis oblalned by vhrd vaval,

het srdd wnreg Vi, Kaval while wWOorkidng os . .o ,¢
in shmedad . d rwe/q dated 1h='wbH2 hud receives o bou o 132 5144,
alpertun \wai,) contulning 90 wovug of &£ 10, ‘he ok under
ralerence wus destined to Yadva tundel, via bunfchip, +ist,
mareld Wil reguired (o Le desputched to e dre S4B i
wed detelnasd by “hri V8, Kevol Witk ulterior sotive without
despatching AL W ftg destinaticie lhe Livg gontys vd dn Ly
Bl S werd gncasrcd under the vitness of Lury frgirgintivt il
et behrmapurs Yot “{fice cnd Koncy awounting to WSt/ /m
¥s8 obludined by whrd Voits havgl,

dnat mrld chry Vo, hauval whille WOrking s el dig,y
dn shwsdavad we/q doted Yebellz hud recelved iw “ledzbhel)
Freston cuntliining H.Ug H0e0220wT949 14 and 794915 o ci, oL
L 0 wnd bod8g 32152 of £.5, dhe . under relference wos
destined to Yorbandar and said Suri huval hud included ti.e

' sald Mo 4n HUwgd fop rorvandars lhe "W ves rvceived in

Camaged condition st rorbendar Houd VIfice ung tre Cuitanits
were found wiesing, as reportoed by Vostmustep vorbend. . vide
his telegrom L1520/ 10, Shrd Veile Haval 4s allegad to ki ove
Opencd the (L gng sbstracted the ucug and got them encushed
under the witneas of sShpf bholie hhiotant ut Jehrmpux‘u dost

~Vffice and Boney thereof obtaingd by shrd Vi, igyel,

~ard K, Khetent has stuted in s stitemant dated
20-leB3 that whritever YWus were encashed gt “ehrenyusa vout
91{102 under his witiess wuore ecuived by him eltior toirouh
“ols ¥arnar, ﬁoxtm%mstwg “haedabed tvwv or onpy
Hole Farmor, Fontmaen, behrempury vost Vifice,

‘ “hel a.le Parwar, ~orting “Badatunt, siaodubad e
has stoted dn hig Stotement dated teiet3 gnd Tebiasss that
ho hud recedived 81l the BVg only fpom Shpey Ven, vavel,
borting sealstont ihasdebad Wi [op encoslment and fe ho g
trunsferred thena wwly to “bri Reie Rhetand direct or tigcu,,
VWi boliy Eayumur, Yostman, dehruapurs Feat Yffice Lo
encashaent,

Shrd Neivg #apmar, Fostuen, Yehraspurs rost “Iiice
hes atated in Lis Blutenent doted 18e1e83 that he wus
Pecedving Livs fyom whri Rely ¥uruir for éncastuent tirou !,
Qolly Alotande

, whrs GoCq inegpl 80U Paltd elerk benres, ure « oot
Cf2ice hug 8luted In hisn statesent cuted C=1 =32 thot i o

PEYEENT O the v was efiocted Ly him at behrea ur, < L.t
VIfice and Boney of SV yos bedog pudd to <hpg “eile sNClsd
or Lis represcniative on the day of puyment or eact . v,

lC.“
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Q¢ sadd “hpy Vo, ngyval hes cuitlimed in his
statement cytaq ¥7=1=83 th t due Lo sopg unavoldibl e
éircumstmcec ke was terpled o sustract COvE e forei n
registercd articlog rveedved frum doredin ciuntricog Ldod
Vils wus < terted Ly him sbout two Jears backe o huig L1y
Slated thiv he wes glving the wwvg” (g Shri w,u, Yaruar for
encaabmint et o proxiate Yate of 16,67 pep pound. diug
it ig elleged thut tig chargecl ficial haus Telled 1o sinow
absolute hntegxuy #nd acted In g manner wibecowln, of &
“Overnaon t Servant,

“hille forwarding the wexo uncep reference, (-
official wsg shded Lo Spucificnlly Geeepl or deny the
charges lev.iled EAINGt hime wince We chargey friciad
Bedtner denfeq tny chuorge nop hCecopled the ggue |1 Wi g

‘ Lecessary to inquire into tie churges go us to estellyun
th,

_ Shred LT, Lakbani. iy Gmdhlnagar and desirnete
Yostarstop “urendranegar wug eppolnted the 1nquiry “Ilicer
to inquire {nto the ctierges on 15=1C=84 and he Liad 68 many
o8 25 sdttings botween Sw2mBh 16 2ie 10wba whereby sewvural
witnegses wore exanined, Ihe documents listed in SO XUPg-
4l to the Cal'ye sheet were 0l80 produced durdng tig
dnquiry, ';hc excaination of the eg

@2 10=88 which hindered the Progress of the inquiry, ihe
inquiry Veriger subilited his report o 2w =83 o

. In hig findings, Inquiry Ctficer 8ats out four wals
points w8 wncgp which are to be cnsldored for arriving at
falr wnd true conclusions: '

(13" buether it iy Téus onably ¢stablished that the five
(5 foredgn inwarg reglatored articley agq Contuln the o uy
@l Wose Urly were Feported to ba ulesing,

he re 48 primsefucie documentary evidunce
Andicating that the sald Kegiutered letters were hundleg by
Chrd Vol ARgyal im “Amedebad Kofq gn the five daves,

(x Khether there fg Urect ovidence Proving sbatraction
iX not -hut 44 ta base of wllogaticn that ScUs yure sbutracted
end that Lt gun Wil _ressonably canecludsd a8 such,

(407 uneynge Governmant Lerviat hag adduced wiy evidence
1o the contrary whereby proving his inncecancs .

83 ctmplalnty pbout tie heglstereq letters under reference,
: agdresuqm énd the fact or N C sl
Bent of Lelg a¢ Behranpura Yot Ufice, that the Liva forey:n
inward ragistored articles did gantgin Ve BrUs viiich vare
encashgd ore Gelivery of tua reglstored lotters to
S'edy ndnryaugu. Yhe registered letters were rejorted to
° 8lso ¢)lear ®8tablished frog the

oL “hrf i, Pumm, Yostran, Vehrwmurad ou “hrl Aguy s o
“erting “saletunt, i) G0 s e AN WlBo Lray 4.
wrditen Blatement duted V7= =83 of “hrd Vo, Mevel e i

he has Barrattod the fact of hig cbstracticn Ol Liveg Ircn U
¥egintered letters ang Werantter th,y4, Clicasi; Lyt Lirowgh
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iy officlal vt 1U~,=5%0. dhe churgud officiel wie cuved to
submdt his defence repregentutiai, AL any to i - ool d
over the duqully e, ot witids 19 duyBe  dhe 02f.c il subedttec
v bl defonce stateent dated Sed0w0,

ln his defence represwatetion, the ehoreed officlul
Lot relscd curtaln points vilcn wra abjectly torceiym to and
totally wicomnccted with this particul or CiB€, Uic CLurpes
twredn uid the findings of the saquiry Cific.re 4n
addition to this, he hes wso included thet Bincte nls Lot
w30 18 8 rellzlous pilgrim, resides at Chidcago o Lewane 120
he bhinsold wWiuo witends to the religlous prograuie, the
"Vajumwns® 1alp Lim in meny weys ond one of Suci iy 18
sending him Bivs mo that 4% will Lo helpful in s sociald
duty and such «oUg were ghvan 10 ~ari nebe Varucr lor cnc ste
Beit LAincg e wos 6ot able 1o ottend o8t wIflce suae to hia
detye Fwtier he has subnd tied nothding which can e
construsd wo hlda delfence pgoinst the chiarges wi. i Inquir,
g Henort, »
L have pore through the facts snd clicumste.cos of
) the case Ccorvaully ond hold Yw o dye srudaal the oidfcelal
@B DI'Oveds ¢l slory nwratted Ly e ofitcedsl 19 hig
defoace stntuwent 48 clowrdly on ofter Thought wince Lt hos
been sifticiently proved by the dnquiry VO0lcer 1Lt U sevy
contalned in e five reglotercd levidrs wore sbatr.ctod by
“hri Yolie ituval wnd he had got thow encashed fredulcatly,
’ ihe charges ere held to be pioved cn the busis of wvall ible
d documents end corroborstive wund circumatentdel vvidencesa of
the witnesses and ¢lso beceuse of Lhe non yFoductia: or
docusente/witiessea by the chierged official to clagrove tio
iharguo ‘hus in the 1ight of the afore meutiwics fecks,
hereby hold the charges ss proved fuwlly snd cancluaivcly
&nd am in total sgrement with the findings of tre dnquiry
 Yiflcers ihe action of “hrd Vese saval calls for Lhe most
atringent retribution, e folth end truat reposcd by the
Lovernatnt on Lts employee 18 Lelle the postul ertlcles
deult with by our bepurtsent should bo trested us secroscct.
© Such type of acticm on the part of Phri Ravel only help in
8polling the good imuge of bduxr bepurtsent in the ¢,¢8 of
publiecs Shrd Raval continued sbatrsction of Levg fraa
vardous heglotered orticles for a long perdod of ovir onc
- yoor showlng abzolute fellure towerds devotion 1o duty ond
integrity wiilch eve baslo expoections frem a Governsent
servente hotention of such officisl i8 not only & burwn to
the D@gumnt bub 1t Js #ls0 a hinderance in providin,,
effective wd seilsfactory service Lo the publlc o
accordingly, & Lareby pusy the followii, orders.

- wﬁb QR i

Shri V., lavael, Sorting sasistant, “ho Viriages
i3 removed from Government Bervice with lumediote eifcct.

~ - )

yd //\\ / ' . ‘_// ‘\/'
R £ P
v iendent O (do ive Sripothy)
e,‘n A d’ 5 J
gr. Sup Anmeqaba cenlor «uperintenaent cr - B
AV R ) wnedsbaa=ooud
hegde +#8 1o Shri Volie Kuval, worting ~zaletant, wiv ¥iproo .,
2mDbe dhe shvinfg) s ek blvigion, ahmeCab.de3 .0 " 4,
" t@o .1‘!)@ “'."‘o(“.’ i’*ag‘pw\“ thl"\i'u{;h -\WL‘\-"/CJ Aol e oo

os 8¢ ol the official

o Wit of the oilrdcind.

Te ; Funishusnt noto £ile

S@Wwad\qmm? e
O LSTAD By D0 Ay v e




